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Government as a whole decided this 
date. 

Shri Ramanathan Chettiar: May 
kn;Jw whether one or two of the States 
have suggested to the Central Gov-
ernment that in regard to the lAS and 
IPS cadre of services su,perannuation 
can be considered year by year. that 
is, after the age of 55 they would 
consider whether to extend it by one 
year and by that they might consider 
the question of raising it to 58? 

Shri Lal Bahadur Shastri: No, Sir; 
it would not be advisable for the 
officers to be kept in suspense. Year 
by year extension, to my mind, wHl 
have a demoralising effect. 

Prohibition 
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Shri Ram Ratan Gupta: 
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Shri Mantri: 
S"" Yashpal SlBrb: 

l Shri Rameshwar Tantia: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that as many 
a ~ nine State Governments have re-
quested the Union Government to 
bear the expenses of extension of 
prohibition in their States as also 
the loss of revenue arising therefrom; 
and 

(b) if so, what is the attitude of 
Government of India in that regard? 

The Deputy Minister In the Mlnill-
try of Home Affairs (Shrimatl 
OIandra.'Iekhar): (a) Yes. 

(b) The whole question was con-
cdered at an informal meeting of the 
Chief Ministers held at New Delhi 
on the 18th and 19th January, 1963. 
A copy of the press note indicating 

the conclusion reached is laid on tbe 
Table of the House. 

Prohibition POlicy.-The Chief 
Ministers of States met informally 
yesterday (l8th January, 1963) and 
today to discus! various aspects of 
prohibition as affecting different 
States. It was agreed that the various 
suggestions made for the purpose of 
securing more effective implemen-
tation of prohibition and dealing with 
the defects that have arisen should be 
further explored. In view of this, the 
unanimous conclusion was that no 
change or relaxation should be made 
in the existing system and policy of 
prohibitioo in the States. 

Shri Maheswar Naik: May I know 
whether Government have any idea 
as to the extent of the loss of revenue 
and the cost of extension of prohibi-
tion in the various States? 

The Minister of Home Affairs (Shri 
La! Bahadur Shastri): J cannot give 
the exact figure, but what has ap-
peared in the press about the Joss is 
rather on the high side. Some pope1"ll 
have even said that the loss amounts 
to Rs. 200 crorcs to Rs. 300 crores. 
That figure seems to be rather very 
much on the high side, as I said. The 
Plarming Commission, J am told, is 
looking into the matter. They are 
still verifying it, but they have said 
that the loss is not more than or is 
between Rs, 35 crores to Rs. 45 crores 
on excise. 

Shri Maheswar Naik: May J know 
whether in the conference which the 
Home Minister had with the Chief 
Ministers recently any final decision 
has .been taken as to the scrapping 
up of the prohibition policy or its J'&-
vision? 

Shrt Lal Bahadur Shastri: No, Sir. 
In fact, .it hal' been a-greed that the 
policy of prohibition cannot be aban-
doned. But greater stress was laid OD 
the fact that the scheme should be 
implemented in a way which does not 
lead to corMJption or harassment to 
the People. So, we are conslderin, .. 
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to how better to implement it and 
what steps should be taken in that 
regard.. 

Shri A. K. GopaIan: Is it IliOt a fact 
that a number of ta~s where partial 
prohibition is in force have suggested 
the lifting of prohibition? 

Shri Lal Bahadur Sh:.stri: There is 
difference of opinion on that matter 
between States and States. There 
are States, lilre the one near to the 
State of my hon. friend, Madras, 
which strongly believes that prohibi-
tion must continue and otherwise it 
'WOuld very much economically dec!; 
the people at that area. 

.n 111m ri;f: ~ ~ ~ mer 
~ ~ ~ 11' ~ f.rui1f f.f;In l'J'IlT I!IT 
fif; ~ ~ iti1 ~ ~ i;l<ti ;;rR\' 
~ ~ I ffi w 'iFJ1:1'r ~ flt; ~ "QiiIJ 
~ ~ ;ph: ~ m<IiR ~ ~ 
~ ;rr ~ ii u f<;rt:t ~ '1'rl' ~ ~
~ ~~  'Ii<: m- Q: I ~ f.!; ~ m 
11' ~~ ~ ~ ~ ~ ii iti1 ~ 'Ii<: 
mrl'J'llT wit r ~i ~ 

t t m~~  

.n <'m'I' ~ ~  ~ i  
ii~~ i m~~t  
it't ~r r ~ ~~ ~ ~ t ~~  ~ 
f.f;In ~ I 

Shri Surendranath Dwivedy: Is it 
not a fact that it was generally agreed 
that the prohibition policy and pro-
gramme should not be extended dur-
ing the period of the emergency? 

Shri Lal Bahadur: Shastri: Yes, 
that is so far sometime. 
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Shri P. Venkatasubbaiah: May I 

know whether it is not a fact that 
the unsuccessful working of prohibi-
tion in some States is not due to lack 
of public response but due to some 
of the administrative lapses and the 
policies of the State Governments? If 
so, in the conference that has beeD 
held recently has any discussion been 
held over the correct and right im-
plementation of this policy? 

Shri Lal Bahadur Shastri: Yes, Sir. 
As I said bet'ore, in fact most of the 
time we ta],keli how better to im-
plement the programme. I agree that 
there are administrative faults. We 
have to look into every aspect of thi5 
problem. 

Fair Price Shops for Kerosene 

+ .m J Shri D. C. Sharma: 
. L Shri Rameshwar Tantia: 

Will the Minister of Mines and Fael 
be pleased to state: 

(a) whether fair price.hops ensur-
ing a regular supply of kerosene oil 
to consumers which were proposed to 
be opened in the important cities of 
the country have been opened; and 

(b) if so, how far they have succe-
eded in their purpose? 

The Deputy Minister in tbe !tUnis-
_ of MiDes aDd Fuel (Sbri 
Bajarnavis): (a) Fair price shops for 
the sale of Kerosene have bel-n opened 
in the State of Maharashtra and Union 
Territory Administration"> of Himachal 
Pradesh, Manipur and Trip-,ua. Most 
of the remaining States and Union 
Territories have reported that fair 
price shops for distribution of 
Kerosene have not been opened, be-
cause of the fact that normal sup-/ 
plies are being maintained. 




